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- Act No. Il of 1949

[PASSDD BY THE DOMINION LEGISLATURE]

(Pecewed the assent of the Govmno‘r General on the 16th Februmy, 194:9 »
~ An Act further to amend the Indian .Emlgratwn-Act., 1922

HEREAS it is expedlen{; furbher to amend the Indxan Emigration Act,
1922 (VIT of 1922), for the purpose heremafter appea.nng,

It is' hereby enacbed as follows —

- . 1, Short title ——ThlS Act may be called bhe Indlall Emlgratlon (Amendment}.
. Aot, 1949

, 2. -Amendment of. section 1, Act VII of 1922.—For sub:section (2) of sec-.
tion 1 of the Indian Emlgratlon Act, 1922 (hereinafter referred to as the said
Act), the following shall be substituted, namely —_

“(2) It extends to the whole of India.’

3. Amendment of section 31, Act VII of 1922 —Tn section 81 of the said
- Act, for clause (1), the followmg shall be substituted, namely:-~

"(3) any person who is pot of Indian parentage 2

"4."Amendment of certain sections of Act VII of 1922.—In sections other than
- mection 1.of the said Act, for the words ‘‘the Provmces", wherever they oceur,
_dhe. wm'd "Indm" shall be substituted. - '
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